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aati ax fast 

TAR, AAI WR, ATT 

are, fare 28 sett 2014 

wh. Wh-at-1-02-2014-2-aha-(8).— seamen fate afer fra, 1996 & fran o & sa fray (2) dal (3) ae 

wad wiferdl at watt 8 ard ge ae ga fafa ord ga faa at afirgern wate WR-al-1-53-2011-2-aa (3), fore 

12 Saad 2012 wT aifaled Hed SY, Uy UKER, WER, ada St strafsia aed gu tree Afen wfea wet facet afea 

ota as (afer) &, frre Fever wea 4 fare, Rees, fafa at arene fear om, year tei we dstiaa Hla 

& wy A ew 50,000/- (Sa Tae eae had) we vee fata af a sah fect um & fae deka adler 

Te & SI A Sey 10,000/- (eT ca ea sae) dfn arenitan (Sa ara, He, oa gee) soar & sna a 

(3a fafaa, fated, carte, fafa genie) wi oa at afte (4a 750, 375, 180, 90, 60 freftetet genie) 

aen-sten fafea ari 2. 

2. a afer fadta at 2014-15 dat gah wea wl staf & fee vats ert. 

Sequel Has A ae Sea, 
Tata Gare ater, Stara. 

wore, fear 28 sat 2074 

wm, at-1-02-2014-2-tra-(8). und & fae & sppee 348 GH we (3) & agen 4, ga fam at 
afer mnie ot-1-02-2014-2-uha-(8), fate 28 saad 2014 wT aii agere Tea & wfsaR A wes 
weifsra fern sar. 

TeTIeN H Te HAS Te Svea, 
Tats Har atent, stahra. 
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Bhopal, the 28th January 2014 

No. P-B-1-02-2014-2-V(8).—In exercise of the powers conferred by sub-rule (2) and (3) of rule 9 of the 

Madhya Pradesh Foreign Liquor Rules, 1996, and in supersession of this Department's Notification No. F-B-1-53- 

2011-2-V(3), dated 12th January, 2012 issued in this behalf, the State Government, hereby, prescribes Rs. 50,000/- 

(Rupees Fifty thousand only) as registration fee at the time of first. registration and registration renewal fee 

Rs. 10,000/- (Rupees Ten thousand only) for every financial year or part thereof, for each label of foreign liquor 

including malt liquor and excluding wine, which may be sold in or transported in or exported trom or imported 

into State of Madhya Pradesh, separately packing material wise (viz glass, PET, can etc.) as per usage (viz civil, 

military, local, export etc.) and containers capacity wise (viz 750, 375, 180, 90, 60 mililiters etc.) 

2. This Notification shall be enforceable for financial year 2014-15 and thereafter. 

By order and in the name of the Governor of Madhya Pradesh, 
RAVINDRA KUMAR CHOUDHARY, Dy. Secy. 
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